
     

      

    

       

        
      
      

          
    

       

        

       

        

    

  

            

     

    

  

  

        

             

           

             

              

             

              

           

        

 



'Petitioner Company') and India Infoline Insurance Services Limited (,Resulting

company') and their respective shareholders. In the said meeting the scheme was

approved by requisite majority representing three fourth in value and majority in number

of the equity shareholders present at the meeting. The chairman of the meeting has

submitted his report stating the outcome of the meeting along with Affidavit dated 29b

March 2017 verifting the said Report.

4 The Counsel for the Petitioner further submits that as directed by this Tribunal notices

have been served upon all the Reguratory Authorities namely, concerned Income Tax

Authorities, central Govemment through the office of the Regional Director, westem

Region, Mumbai, and Registrar of companies, Mumbai. No representation is received by

the Petitioner company from any Regulatory Authority. The requisite information called

for by the office of Regional Director has already been submitted by the petitioner

Company and no firther information has been sought for.

5. At least 10 clear days before the date fixed for hearing, petitioner company to publish

the notice of hearing of the Petition in two local newspapers viz. in ,.Free press Joumal,,

in English and 'Navshakti', in Marathi, both circulated in Mumbai,.

V. Nallasenapathy, Member (T) B.S.V. Prakash Kumar, ember (J)
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